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Jheti Swarsee Srivastava & ansther seoesshpElicantse.
Varsus
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Hon'®le Mr.Justice U.C.Srivastava,V.C.

Hsn'ble Mr K.O®avya,™ M-

(By Hon'kle Mr.Justice U.C &rivastava, V.C)

The épplicants, two in nurdeer, have a-sreached
this triwunal =raying that a direction s issueé
tn thé reSanéentsth declare the results ~f the
anwlicants of the written test at ~nce withwut any
further €elay and ts permitathem to @ppedr in the
inter-view and te give the anmnintments to the

f they aet success in the written test

e

agwlicants ,

and interview,

23]

2. The amelicants arplied for the pest of DL

Lo

Fitter Grafe 950-.1500/ in the Northern Railway for
which a written examinatien was held and call lettars
were issued for the same .Accoarding to them, they
snlved all the aquestisn © Fcro given in the examination

e w

satisfactorily »ut their re Dult is not keing declared

RS

an@ it appears that s-me fraud has eeen nlayed with

them and their answer Bocks have been changed .

3. The reswnsndents iﬁ their reply have stated that
the awplicants were found using unfair means éurihg

the written examinatien held en 20.10.%1 alnong wit

s~me ~ther candifates and were @aught and the respondents
were well within their rights to withhold and /or te
concel the written examimatien results »f the candidates
wheo ware £-und using unfairmeans éurine the said

examinatisn., As there were certain doukts as to whether

\/Z”/ the apslicants were caught red~h an&eﬁ we summoned the
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recerd ané fram the recerd, it 2essars that the
Nerthern Railway Union made a comslaint that in the
examinatien, unfairmeans ware used By ﬁhe candidates
and one A,KDubey,a Guard, was instrumental in using
unfairmeans and he esllscted eight lacs oL rupees by
makine the @an&iéates to use unfairmeans. & repeort

of the Inviegilatser alse states that said A.K.Dukey
was moving in the Examingtien-Hall with mistel and
even threatening the Assistant Personnel Officer.
Later on, it was sueggested that & diciplinary enquiry
may take place axainst him fer miner ﬁunishmant which,
we are teld, had taken ~lace. Tha repert also gives the
fmll numeer® »f the canéidates whe used the unfairmeans.
The reSpnndents may hold an enquiry ié respect eof
the canﬁiﬁates who used unfzirmeasns »y ¢ivine them

within s

. !
oprortunity . let an enquiry We concluded
pariod of thrze months fr-m the date »f cammunication

of this order. In case, it is found that they used

unfairmeans, the resp ndents were well within their

right ts cancel the said examinatisn wut if the decisinn
is in their fev-ur, thsy should £ollew the decisioen '

in respect of nther candidates also. In cdce, the

resnondents decifa to declare the result »f »ther

candifates, se Ar in Ccase they cancel

the entire axominstion for holding it again Wy the

Railway Telecticn Beard and if that endy zl-ne was

compatent at that steee t~ hold the selection, they

can €2 so Wut th=

Railway “election
referaple.
/as the examinatisn

matter is not to »e referred

to the

Baard as it 41s matter whickh is net

had already taken

secervations, the arplicatien stands
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nlace.With these

Aispased »f finally.

CHAIRMAN.



